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13. 15 hrlt. 

STATEMENT RE: SUGAR PROBLEM 

Shri S.:\t. Banerjee (Kanpur): 
VVhat about sugar? 

The Deputy Minister in the Mirus-
try of Food and Agriculture (Shri 
A. M. Thomas): I shall make the 
statement today or tomorrow. This is 
a long statement. 

Mr. Speaker: Tomorrow he might 
make the statement. 

Shri S. M. Banerjee: VVhat about 
the adjournmcnt motion? 

Shrl A. M. Thomas: Tomorrow I 
~hall make the statemfent. 

Shri A. C. Guha (B:;.rasad): VVhy 
not he place it on the Table of the 
HOuse today? 

Shri A. M. Thomas: I can place it 
on the Table of the House. 

Shri Tyagi (Dehra Dun): It can be 
circulated to Members. 

Mr. Speaker: He might place it on 
the Table of the House. 

Shri A. M. Thomas: Sir, I lay the 
statement on the Table. [Placed in 
Library. See No. LT-I846/63J. 

13.15~ hra, 

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPERTY 

(AMEND:.r::NT) BILL· 

The n~puty Minister in the MiDis-
try of Works, Housing and Rehabili-
tation (Shrl P. S. Naskar): Sir, on 
behalf of ShTi Mehr Chand Khanna, 
I beg to move for leave to introduce 
.a Bill further to amend the Requisi-
tioning and Acquisition of Immovable 
Property Act, 1952. 

Mr. Speaker: The question is: 

"That the leave be granted to 
introduce a Bill further to amend 

on Public Undertakings 
the Requisitioning and Acquisi-
tion of Immovable Property Act, 
1952." 

The motion was adopted. 

Shrl P. S. Naskar: I introduce the 
Bill. 

13;16 hrs. 

MOTION RE: COM:'DTTEE ON 
PUBLIC UNDERTAK:T'oJG~ontd. 

Mr. Speaker: VVe will now take up 
furthH consideration of the two 
motions on the Committee on Public 
Undcrtakings. moved by the Minis-
ter 01 Industry. Shri Heda may 
continue his speech. 
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[lITf ~6[] 
e.f ~ 'fiT ~ ~ ~ vff, 
~~~ too e.f~>ill'm~ 

it W t ~ ~ ~ "Ii<: ltiT{ ~ f~ 
m,;oft ~ ~ ~ t 
~ ~ ~ ~~ ~ t<;k" f<f~r 
it ~ ~~T ~ I ~ ~a- ~ Ai f~ffi'i'I' 
it ~iti ~t ~ ~ trn: flR' itm &. 
>tf ~ it; ~, ~"i"!T it; <fT'f, 
~~T~I~~~aT~fiti 
mtol ~ ~ it; f~ ~ mm;r 
~-~ ~1 ~RT ~-Ai 
~ fir.m ~ a~ <tT ~ 
~ 'fi<: it; ~ 'M<: f~ itit~, 
;;l~ Ai ~ if >.it ~o m<;o iro m:r 
11ft ~ 1:1;!fT ~fsllT ~ryrn.,., it; 
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~ ~~, ~ cr~~ ~~. 
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The Minister of Law (Shri A. K. 
'Sen): I would only like to deal with 
a few points on the constitutional 
position of this motion, which have 
been raised by some hon. Member. 
on the other side, particularly, Shri 
H. N. Mukerjee. 

It has been suggested that the 
Ministry of Industry has not consulted 
the legal advisers of Government in 
formuiating this motion. That, if I 
may submit, is incorrect, and the 
Law Ministry has been kept in touch 
with the formulation' of this proposal 
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from the very beginning, and I per-
BOnally had a large part to play in 
the formulation of the ultimate pro-
posal last time as also this time. 

The point raised was whether the 
motion impinged upon the exclusive 
lI.nancial rights of the Lok Sabha. 
The exclusive financial rights are con-
tained in articles 109 and 11 0 dealinll 
with money Bills and article 113 of 
the Constitution. In short, it means 
that all money Bills have to originate 
in the Lok Sabha, and all amendments 
concerning the money Bills so intro-
duced as aiso all proposals for the 
purpose of varying the original money 
Bills or for repealing the money 
Bills ought to originate in the Lok 
Sabha and not in the Rajya Sabha. 
Similarly, with regard to estimates 
brought before the House, the Rajya 
Sabha cannot amend or vary or repeal 
any of the estimates. That means, 
therefore, that the exclusive financial 
rights of the Lok Sabha, as those of 
the House of Commons, in England, 
are related only to the initiation of 
Money Bills. 

Shri Sinhasan Singh (Gorakhpur) : 
A1l he is giving a legal interpretation 
of the constitutional position, could 
he also enlighten the House on article 
117 which provides that no Bill which 
comes within the definition of a 
Money Bill can be introduced in the 
Rajya Sabha? But this has been 
going on. lance raised this point 
here, but it was talked over. I have 
raised this matter several times. Now 
that he is giving an interpretation, he 
may also cover that pOint, whether 
any such Bill can be introduced in 
the Rajya Sabha, and whether even if 
a Committee is appointed, it can-
wheR we are not in session-make a 
report and whether that report can 
also be discussed in the Rajya Sabha, 
whether the Report can be amended, 
whether there can be misuse of money 

and all those things. So 117 may al8Do 
be looked into. 

Shrl A. K. Sen: Article 117 has 
nothing to do with the present posi-
tion. That article says that no Money 
Bill shall be initiated without the 
recommendation of the President. 
What the hon. Member possibly has 
in view is article 1l0, which I have-
dealt with, which says that all Money 
Bills shall have to be initiated only 
in the Lok Sabha. Article 109 says 
that a Money Bill shall not be intro-
duced in the Council of States. Arti-
cle 110 has defined what Money Bills. 
are. Article 113(2) says: 

"So much of the said estimates 
as relates to other expenditure 
shall be submitted in the form of 
demands for grants to the House 
of the People, and the House of 
the People shall have power to 
assent, or to refuse to assent, 
to any demand, or to assent to 
any demand, subject to a reduc-
tion of the amount specified 
therein". 

Shri Sinhasan Singh: Article 117 is" 
similar. 

Shri A. K. Sen: 117 only puts in the 
provision concerning assent of the 
President. 

Mr. Speaker: Of course, that hu 
been worrying the hon. Member. He 
brought it to my notice also. But 
that would be the subject matter of a 
separate discussion, not at this 
moment. 

Shri A. K. Sen: It is more or less 
a limitation on the part of the Lok 
Sabha to entertain a Money Bill; 
though moneys are the exclusive 
jurisdiction of the Lok Sabha, yet no' 
such Bill is to be introduced without 
the recommendation of the President. 
That has nothing to do with the pre-
sent position we are considering. 
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Therefore, we have to see whether 
any of those exclusive privileges as 
contained in articles 109 and 113 are 
impinged upon by the motion we 
have proposed. It it did, such a 
motion will be automatically invalid, 
ultra viTes the Constitution. There is 
'DO power which could take away a 
privilege exclusively granted to the 
Lok Sabha by a motion of the Lok 
Sabha itself. Even the Lok Sabha 
cannot divest itself of those exclusive 
privileges-that is a well-settled 
principle of law-whether by motion 
or by law. 

We shall see when we deal with 
the functions of the Committee that 
we are doing nothing by way of giv-
ing any powers to the proposed Com-
mittee which takes away the exclu-
sive powers of the Lok Sabha. In 
fact, we could not. The power of the 
Lok Sabha, as I said, is to initiate 
Money Bills and to pass estimates 
either with or without amendment or 
to reject estimates as proposed by 
Government. All that we want to do 
is to give this new Committee func-
tions as mentioned in paragraph 2 of 
the Motion, namely, 

"(a) to examine the reports 
and accounts of the public under-
takings specified in the Sche-
dule" ... 

All accounts are to be examined by 
this Committee. That is not a matter 
with which the Lok Sabha is concern-
ed exclusively. 

"(b) to examine the reports, 
if any, of the Comptroller and 
Auditor-General on the public 
undertakings" . . . 

That is also a matter not exclusively 
assigned only to the Lok Sabha. 

"(c) to examine, in the context 
of the autonomy and efficiency 
of the public undertakings, whe-
ther the affairs of the public 
undertakings are being managed 
in accordance with sound b\1'uneJ18 

Public Undll1'-
takings 

principles and prudent commer-
cial practices" 

That means, while examining them. 
we have to bear this in mind. 

"(d) such other functions vested 
in the Public Accounts Com-
mittee and the Estimates Com-
mittee in relation to the public 
undertakings .... " 

as are covered by rules of procedure. 

Shri A. C. Guha (Barasat): May I 
seek a clarification? Article 113 (2) 
says: 

"So much of the said estimate. 
as relates to other expenditure 
shall be submitted in the form of 
demands for grants to the House 
of the People, and the House of 
the People shall have power to 
assent, or to refuse to assent, to 
any demand, or to assent to any 
demand subject to a reduction of 
the amount speCified therein". 

But in certain cases it may be that 
the House may defer its decision and 
may like to call for a report of the 
Committee. If there are some ex-
penditures to be incurred on some of 
these public undertakings, the House 
may at any stage decide that it can-
not just at that time take any deci-
sion, but shall wait fOr a report from 
the Committee going to be set up. 
But that Committee will not consist 
exclusively of the Members of thil 
House. What will be the position? 

Shri A. K. Sen: The House can 
mform itself thro~h any agency. It 
can take the evidence of experts, it 
can even appoint, say, an accountant, 
to help it or it can appoint even a 
Committee wholly outside the House 
to give it information regarding a par-
ticular matter. That has nothing to 
do with the power to vote demands 
or to reject the demands. That has 
not been divested. In fact, we could 
not allow the HOUSe of the People to 
divest itself of that exclusive jurisdic-
tion. How can it -:io 1m without 
amendment of the Constit~tion? 
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Sbri 'Morarka . (Jhunjhunu): May I 
ask a simple question? How is it that 
no Member from the other House is 
appointed to the Estimates Committee? 
Is it not because the Estimates Com-
mittee's functions are considerE:d to 
be the exclusive prerogative of this 
House? If that is so, since functions 
of the Estimates Committee are also 
going to be given to this Committee, 
why should Members of the other 
House be included in this Committee? 

Dr. L, M. Slnghvl (Jodhpur): This 
was also the query made last time. 
That was why the Government was 
advised and persuaded to say in re-
gard to a specific provision under the' 
original motion brought forward by 
Shri K. C. Reddy, the then Minister, 
that in so far as the Estimates Com-
mittee's functions were concerned, the 
Members of the Rajya Sabha would 
not be associated with it and would 
not participate in it. If that were so, 
the Estimates Committee's functions 
('annot properly be said to be per-
formed by this Committee with Mem-
bers of the other House. 

Shri A. K. Sen: None of these mat-
ters was dicated by constitutional 
requirements, but by reQuirements of 
expediency and policy. Because of 
the terrific opposition raised by somE' 
hon. Members here about taking away 
a part of the Estimates Committee's 
iurisdiction and conferring it on a 
Committee in which the Rajya Sabha 
was also represented. we thought it 
advisable at one time to bring about 
a compromise between the Rajya 
Sabha and the Lok Sabha to 
bring about certain provisions of that 
type; but they met with equal opposi;; 
tion in the Rajya Sabha. who are 
eQually jealous of their rights to go 
into the accounts and business records 
of public undertakings, as they are 
entitled to. Therefore, as a matter of 
compromise, ultimately we have 
brought all these things into one mo-
tion so that it may have the accep-
tance of both the Houses. 

Shrl Slnhasan SlDrh: When the 
lep]. posiUon 11 otherw1ae, wb7 wu 

any compromise thought of? If it is 
the sole prerogatiVe of the Lok Sabha 
to discuss a Money Bill and all those 
1Ihings, why for compromhre's sake--
.Iust because some people claim the 
ril[ht to discuss or pass anything (."on- . 
cerning Monel Bills-do this thing! 
If it is the sole function of this House 
to say whether the money of a parti-
cular company or undertalting is used 
in the proper way as sanctioned by 
ParliamE'nt, the compromise question 
does not arise. 

Shrl A. K. Sen: If the speeches of 
the hon. Members of the Rajya Sabha 
as also the observations of the Cha:r-
man are read, it would convince til!.' 
hon. Member that they were not 
claiming any right to deal with MoneY 
Bills or deal with matters contrary to 
what the provisions arc in the Cons-
titution. What they said, as they do 
even now, was that they had the right 
to go into the working of public 
undertakings. They are not estima.es, 
they are not money bills. ThE'Y cer-
tainly can see, as one of the Houses, 
whethcr a public und(~rt~k;ng is 
managed properly at'cording to sound 
business principles, whether the 
monpyS of the pubh~ undertaking 
have bepn properly utilised or wasted. 
That has nothing to do with the ques-
tion whether the Lok Sabha alone is 
the cl.Lstodian of money bills or whe-
t.her the Lok Sabha alone is the legis-
lative body to compose estimates. 

As I said, I personaI!y have know-· 
ledge of how the two Houses came to 
loggel"heads IOn this matter because • 
of conflicting claims. One wanted to 
keep the entire matter within its own 
jurisdiction, the other did not and 
we must come to a compromise, 
instead of allowing the two Houses to 
quarrel over such a matter. I re-
member that the Chairman at the 
other House then said that that House 
would ap'point its own committee to 
go into public undertakings, in which 
case these undertakings would have 
to account before the committees of 
the two Housel separately on the 
lame matter, a' procedure whiCh would' 
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keep them engaged throughout the 
·7ear. 

Dr. M. S. Aney: Is it not by-
passing the constitutional obligation 
that all matters relating to moneys 

. IIhould be the sole and exclusive mono-
poly of the Lok Sabha? 

Shri A. K. Sen: No, Sir, I would 
have been most completely opposed to 
any attempt to curb the powers of 
the Lok Sabha in regard to the pass-
ing of money bills or passing of esti-
mates. It has nothing to do with it; 
it is merely a watch dog over the 
affairs and business activities of pub-
lic undertakings. 

Shri Tyagi (Dehra Dun): Thpre is 
one more clarification I wculd like to 
ask. with your permission. 

The Estimates Committee at present 
is authorised to examine major Gov-
ernment policies and to suggest al-
ternat:ve policies. That privilege is 
not being taken away from the Esti-
mates Committee, because in the mo-
tion it is mentioned: 

"Provided that the Committee 
shall not examine and investi-
gate any of the following mat-
ters, namely: ... " 

That means to say that it will h~ve 
all the powers of the Estimates Com-
mittee except going into matters of 
major Government policy. That 
means to say the whole of the Gov-
ernment can be examined, all depart-
ments can be examined on major 
policies of the Government, but not 
the public sector. Neither this com-
mittee nor the Estimates Committee 
will examine it. 

Shrl A. K. Sen: The Estimates 
Committee remains untouched. 

Shrl Tyagi: How can the EF.timates 
Committee examine it? Will the right 
to examine major Government policy 
as to these projects also remain vested 

Public Under-
takings 

in the Estimates Committee? Will 
they be able to take it up? 

Shri A. K. Sen: So long as the Lok 
Sabha does not take away that power 
from the Estimates Committee, and so 
long as rule 310 remains unamended 
and the power of the Estimates Com-
mittee to examine questions of policy 
and suggest alternative policies re-
mains, there is no question of the 
Estimates Committee being affected 
by this resolution. 

Shri A. C. Guha: In reply to Shri 
Morarka's objection, the han. Law 
Minister stated that because last time 
some Members took objection to the 
inclusion of the Members of the Rajya 
Sabha in this committee, they have 
made some compromise, but it is not 
only on that basis. Yesterday also I 
referred to what the Prime Minster 
himself sta ted in h h speech in 1953. 
In the course of the discussion on the 
motion for the inclusion of Rajya 
Sabha Members as Associate Members 
of the Public Accounts Committee. he 
stated clearly: 

"There is another Committee, 
the Estimates Committee. A dis-
tinction is made by us between 
the Public Accounts Committee 
and the Estimates Committee." 

So, he admitted that the functions at 
the Estimates Committee should be 
the exclusive right of the Lok Sabha, 
and there the Rajya Sabha Members 
should not have any right to interfere. 
But, by this resolution, a part of the 
Estimates Committee's functions are 
given over to a committee in which 
the Rajya Sabha Members also will hr' 
sitting. I do not know how the han. 
Law Minister can compromise this 
position wibh the admission made by 
the Prime Minister himself about the 
~ts Of the Estimates Committee 
and of the Lok SabhL 

Dr. L. M. Slnghvl: My objection is 
as to the constitutional propriety 0; 
investing the proposed committee 
with the association of Members of 
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the Rajya Sabha, with estimates func-
tions. It is said in paragraph (d) that 
the proposed committee would have-

"such other functions vested 
in the Public Accounts Committee 
and the Estimates Committee in 
relation to the Public Undertak-
ings specified in the Schedule .... 

If, accordilll to the statement of the 
Law Minister, there is nothing to eX-
clude the new committee from under-
taking the functions of the Estimates 
Committee, what are those functions 
which are peculiar to the Estimates 
Committee alone? What is the di1!e-
rentiation, as was mentioned by Shri 
Guha, between the functions of thE' 
Public Accounts Committe" and th,' 
Estimates Committee, and if there !" 
a distinction or line of demarcation. 
how would that be preserved while 
investing the new committee with th£' 
functions proposed? Why was it con-
sidered all alonlr the line that the 
functions of the Estimates Committee 
would not be perfonned by the Public 
Accounts Committee? Is it not a fact 
that if the interpretation of the Law 
Minister is accepted. it would pave 
the way for inclusion and association 
of the Members of the RajYa Sabha 
in the Estimates Committee also? 

Shrl Warior (Trichur): Will there 
be any overlapping f the func-
tions of the Estimates Committee and 
this committee on Dublic undertak-
ings? Will the Estimates Committee 
also go into the estimates of these 
undertakings besides the committee 
on public un·dertakings? Where is 
the clear line of demarcation? 

Shrl MIorarka: When answering 
Shri Tyagi, the Law Minister said, if 
I understood him correctly, that the 
Estimates Committee would continue 
to examine the policy of the Govern-
ment in respect of these undertakings. 
Does it mean that so far as public 
undertakings are concerDeCl, the work 

Undertakings 

would be done by two committees, 
the Estimates Committee doing what 
it is doing today and this new com-
mittee doing what is envisaged in thia 
resolution? If so, is it not a self-
defeating proposition, because the 
Law Minister himsel!f said that if the 
two Houses had two separate com-
mittees, the public undertakings 
would have to justify themselves be-
fore both and the entire year would 
be spent only in that work? Is it the 
mtention of Government that the 
Estimates Committee would continue 
to do the work which it if; doing at 
present vis-a-vis public undertakings 
in examining Government policy or 
that functions would also vest in this 
new committee, 

Shri A. K. Sen: As I said, the 
Estimates Committee was set up by II 
resolution of the Lok Sabha, and the 
relative rules are contained in rule!> 
310 and 311 of our rules of procedure. 
It says its functions would be-

''to report what economies, im-
provements in organisation, effi-
ciency or administrative reform, 
consistent with the policy under-
lying the estimates, may be 
effected; 

"to suggest alternative policia 
in order to bring about efficiency 
and economy in administration; 

"to examine whether the moner 
is well laid out within the limit. 
of the policy implied in the esti-
mates; and 

"to suggest the form in which 
the estimates shall !be presented 
to Parliament." 

Public undertakings are not specifical-
ly mentioned in rule 310 though the 
sweep in wide enough to cover pub-
lic undertakings, and they have beeIa 
going into the working of public 
undertakings. 

Shrl A. C. Guha: Will you refer to 
rule 30B? 
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Sbrl A. K. Sen: The question of 
constitutionality would arise only if 
we wanted to ,give any function to this 
proposed. body which in any way 
curbs the exclusive ri&'hts of the Lok 
Sabha. I have dealt with that point. 

The next point is, as Dr. Singhvi 
said, whether we are not giving this 
committee part of the functions of 
the Estimates Committee? The very 
motion says we are. So far as the 
functions of the Estimates Committee 
relating to public undertakings af<' 
concerned, we are giving them, sub-
ject to the limitation that questions of 
policy and other functions will not be 
within the purview of this Committee. 
Therefore, questions of policy and 
-other things, SO far as large under-
takings are concerned, still remain 
with the Estimates Committee. But it 
is expected as it is the cnvention 
with regarci to most of these com-
mittees, with regard to Committees 
'of both the Houses, that one does not 
tread over the field covered by the 
other already, and therefore, When 
these Committees are set up exclusive-
ly, the work of going into the econo-
mies, workin,lts and accounts of public 
undertakings--what has been covered 
by the Committee of both the Houses 
-it is expected; would not be covered 
by the Estimates Committee; for its 
own sake, only that part which is not 
.covered and that would be questions 
of policy, administrative reform, al-
ternative economies and so on, might 
be touched upon by the Estimates 
Committee. That is a matter of con-
vention and not a matter of constitu-
tionality. On the merits, the hon. 
Minister of Industry will no doubt 
answer all the points which have 
been raised. I intervened only for 
the ,purpose of clarifying the doubts 
raised by some hon. Members as to 
whether we are not seekin,g to ,ltivl' 
to this joint committee something 
which is exclusively the privilege of 
the Lok Sabha. That, I hope, I have 
clarified, and the hon. Minister of In-
-dustry will no dotibt tell the House 
about the rest. 

takings 
Mr. Speaker: Shri U. M. Trivedi. 

Shri Dajl (Indore): Before Shri 
Trivedi begins ihis S'Deech, may I 
make a submission? You are the 
custodian of the rights and priVileges 
of the House. With il'eat respect. I 
may say that the position as explained 
by the hon. Law Minister has not 
carried us any further. In fact, so 
many doubts have been left if not 
duplicated. With great respect I 
may say---pel'lhaps it may be too ~u~h 
to say-that confusion has ·been made 
worse confounded. In the circum-
stances, when there is the question 
of the rights and privileges of this 
House under the Constitut;on, and 
when you have been following since 
Yesterday the trend Of the debate 
Which cuts across party lines. I may 
submIt that the discussion may be 
fruitful in one way, but 011 this parti-
cular matter, we are nowher~ nearer 
sol~tion. Now, we are told that the 
EstImates Committee shall continue to 
function. 

Mr. Speaker: Let us cover the jour-
ney first. Shri U. M. Trivedi. 

Shrl U. M. Trivedi (Mandsaur): 
Mr. Speaker, Sir, when I read this 
motion, when it was brought 
before the HOuse in the l'3.St session 
[ was wondering as to what was th~ 
particular utility for which this 
motion was being put before the 
House. We have got thp. Public Ac-
counts Committee and we have also 
got the Estimates Committee. The 
functions of the Public Accounts 
Committee are prescribed in sub-rule 
(3) of rule 308, as follows: 

"It shaH also be the duty of the 
Committee-

(a) to examine the statement of 
accounts showing the income 
and expenditure of state cor-
porations, trading and manu-
facturing schemes, concerns 
and projects together with the 
balance sheets and statements 
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of profit and loss accounts 
which the President may have 
required to be prepared or 
are prepared under the provi-
sions of the statutory rules 
regulating the financing of a 
particular corporation, trad-
ing or manufacturing scheme 
...... " etc. 

A similar provision does not exist 
for the Estimates Committee. Rule 
310 is silent on the ql'~3tbn of pub-
lic undertakings or what is now des-
cribed as State corporations. I was, 
therefore, wondering whether this 
motion is merely a ruse to secure for 
the Government some--I will not call 
it sinecure--solatium for such of the 
Members who hllve been kept out of 
position of power, just to give them 
this cnrmb so that they may be satIs-
fied. 

13.54 hrs. 

[MR, DEPUTY-SPF.AKER in the Chair] 

Shri A. C. Guha: Including Opposi-
tion Members. 

Shri Surendranath Dwivedy (Ken-
drapara): They are nowhere near! 

Shri U. M. Trivedi: Opposition Mem-
bers are always there only to apply 
brakes; they are not for greasing. 1 
was therefore, wondering and am 
still' wondering what useful purpose 
is going to be served by duplicating 
this power which has !llready been 
vested in the Public Accounts Com-
mittee and which can be enjoyed by 
the Estimates Committee by 9 little 
change in the provisions of rule 310. 
Why are We not doing i~? Why has 
this particular motion been brought 
forward? 

Just now, the hon. Law Minister 
was pleased to say that the Estimates 
Committee will continue to function 
&0 far as the public undertakings are 
concerned. That means we will have 
(uplieation Of work by the same Mem-

Undertakings 

bers of Parliament in onE' Committee 
and by other Members of Parliament 
in the other Committee except that 
probably they will sit ill two diffe-
rent rooms. The Minister has not 
toaken pains to explain to us why this 
necess:ty nils arisen. 

Thf'n, let us examine why the limi-
ta·tions are being put upon it. In 
item (2) (c) of the motion, it has been 
said as follows: 

"to examine, in the context of 
the autonomy and efficiency of the 
Public Undertakings, whether the 
affairs of the Public Undertakings 
Qre being managed in accordance 
with sound bu,iness principles and 
prudent commercial practices;" 

Any lawyer who has understood the-
elementary principles of law will tell 
you what thC'se words "prudent com-
mercial practicl's" mean. A man Is 
prudent if he discharges the dutie5 
imposed upon him by way of trust in 
his day-to-d'3Y affairs in the adminis-
tr~tion of the work which has been 
entrusted to h'm. But immediately 
therf'afler, a curb has be"n put upon 
the functions to be di,c!1argl'd, and in 
the proviso under item (2). it has 
been put down that this Committee 
shall have nothing to do With matters 
of day-to-doay adm'nistratlon. What is 
prudent commercial practice and 
what is this non-interference in day-
to-day administration? 

Shrl Tya&,i: "Night to night" can-
be put! 

Shri U. M. Trivedi: As Shri Tyagl 
has put it, the only thing that this 
Committee will have to do is some 
benighted work. 

Shn K. C. Sharma (Sardhana): Day 
includes night. 

Shri U. M. Trivedi: Reading it as it 
is, I find that a long list of work has 
been imposed upon this Cammittee. 
What is the ultiinate aim at this? 
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t41cing. 
We have the misfortune developing 
upon u.s lor the last 12 years-I have 
been watching it-that the reports of 
the Public Accounts Committee are 
not looked into by the Ministries con-
cerned, ctay in and day out, year in 
and year out, serious remRrks. And 
pointed remarks have been made by 
the Public Accounts Committee and 
the Estimates Committee. These re-
ports are not being 100kC'd into ex-
cept that they are issued to the Mem-
bers of Parliament most of whom 
also-well, I do not know-do not 
look into the'm and do nat make pro-
per Use of them. But fl~ least the 
Government on whom a duty is cast 
to look into those reports should do 
so, but they too do not look into 
them. So. the report of this Com-
mittee or whatever work will be done 
by this Committee will be another 
waste of paper. Whether it w:!l be 
a waste of paper or whether there 
will be some utility to be found in it 
is a probll'm for any sincer(! and sune 
per.~on to consider. Is th?re any aim 
beh'ncl it? Is th~'re anything incum-
bent upon the Gov"rnme::t that the 
recommendations maGe by this Com-
mittee will be accepted by the Gov-
ernment, or, is there :lny suggestion 
in this whole drama' that is being en-
acted here thoat th:s Committee 
shall make any recommendation? 
What is this committee going to do? 
Read the report of the Comptroller 
and Auditor General, put some ques-
tions and formulate its report saying 
"we asked these questiol~S and th('se 
were the answers" oand then we keep 
quiet about. it. Is this what the com .. 
mittce is going to do or is it going 
to be invested with powers to make 
suggestions and to see that the sug-
gestions are carried out? No; our 
Minister is very much rig:lt when he 
shakes his head. 

14 hrll. 
The Mlniliter of Industry (Shrl 

Kanungo): Thoat does not mean any-
thing. 

Shrl U. M. Trivedi: I thought he 
was shaldng his head meaning "no". 

Shri Tyari: They are o'lly required' 
to examine and not to report. 

Shri K. C. Sharma: The result of 
the examination would be reported. 

Shri U. M. TriVedi: Mr. Sharma is 
'8 very experienced lawyer and parlia-
mentarian. He knows English much 
better than I do. But I find that the 
functions of the committee shall be: 

U(d) such other functions vested 
in the Public Accounts Committee 
and the Est!mates Committee in re-
lation to the Public Undertakings". 

know the reports of the PAC 
are not worth the paper on which 
they are written. With very great 
respect to my hon. friend, Shri Tyagi, 
I would Say thoat Government does 
not care a two-pence for the PAC and 
the PAC has carried no weight what-
soever with the Government or with 
anyone of us. 

Sbri Tyagl: think the Minister 
may clarify. Is this committee going 
to report to the House or to the Min-
ister? 

Shrl U. M. Trivedi: I will help my 
friend, Shri Tyagi. Rule 310 of the 
Rules of Procedure says: that the 
functions of the Estimates Committee 
sh'811 be: 

"(a). to report what economies. 
improvements in organisation, effi-
ce:ncy or adoministrative reform, 
consistent with the policy underly-
ing the estimates, may be effected; 

(b) to suggest alternatiVe policies 
in order to bring about efficiency 
and economy in administration; 

(c) to examine whether the money 
is well l'llid out within the limits 
of the policy implied in the esti-
mates ...... 

The Chairman of the Estimates Com-
mittee is h'ere and he will tell us 
whether the pr~vision which is con-· 



439 Motion re: 

[Shri U. M. Trivedi] 

NOVEMBER 19, 1963 Committee on Public 
Undertaking~ 

440 

tained in Rule 308 (3) is applicable to 
Rule 310. This resolution says: 

Shri U. M. Trivedi: Then, what 
about the conftict betW1een the two 
cOmmittees, apart from duplicationT 
One committee will make one sugges-
tion and the other committee will make 
another suggestion. Is it the idea of 
the Government that these two com-
mittees should fight amongst them-
selves? One may pull one way and 
the other may pull another way; one 
will make one suggestion and the other 
will make another suggestion. Gov-
ernment will laugh at both and say 
"We are not satisfied with either of 
you and so we put your suggesliona 
in the waste paper basket". Would it 
not be possible to lay down that 
because this resolution is with refe-
rence only to the public undertakings, 
therefore, the functions of the Esti-
mates Committee to that extent may be 
curtailed, SO that there need not be 
duplication and conflicting reports by 
two committees of the House? 

"(d) such other functions vested 
in the Public Accounts Committee 
.and the Estimates Committee in 
relation to the Public Undertak-
ings ... " 

'So far as public undertakings are con-
cerned, where is the function that is 
being delegated in any manner to the 
Estimates Committee? I have yet to 
~ome across any provision where any 
delegation of this function has been 
.made to the Estimates Committee. 

Shri A. C. Guha: When the public 
'Ulldertakings which involve invest-
ment and expenditure of Government 
money, are not excluded, they auto-
matically come under the purview of 
the Estimates Committee. The com-
mittee have been exammmg public 
undertakings every year and the 
reports are being placed before the 
House. If the hon. Member does not 
take care to see the reports of his own 
committee, we are helpless. 

Shri U. M. Trivedi: am very 
particular about it and I draw a good 
deal of knowledge from it. But at the 
same time, I am only pointing out the 
legal position that exists. You may be 
overstepping the limits. 

Shri K. C. Sharma: He never 
oversteps; he is a cautious man. 

Shri U. M. Trivedi: I know he has 
been a Minister and he is cautious. 

The provision which exists in Rule 
308 (3) about the functions of the PAC 
is not embodied in Rule 310. I would 
like him to get that embodied, so that 
we may be standing on a strong legal 
footing. 

We know a good deal of wastage of 
money is taking place in public under-
takings, barring the Stale Trading 
Corporation, which has a monopoIi&tic 
trade and carries on a cut-throat busi-
ness. Otherwise, what is the return 
that we are getting from the public 
undertakings that we have set up? 
Rs. 1701 crores have been invested by 
us in public undertakings. Most of 
them are with interest-free loans for 
a period of years. On an investment 
of Rs. 1701 crores, we have got a return 
of Rs. l' 9 crores. It is an eye-opener 
to everybody. Here is the Income-tax 
Officer who catches the throat of an 
ordinary assessee if he makes a return 
of less than 6 per cent. He will not 
believe and he will say "You must 
have a return of 6 per cent." But with 
this huge investment of Rs. 1701 crores, 
the' return is not even l' 9 per cent; it 
is just Rs. l' 9 crores. So, it is all the 
more reasonable that there should be 

Shri A. C. Gua: There has been 
no question of the authority of the 
Estimates Committef'!. 

a greater probing into the aftairs of 
.the undertakings. But can it come this 
way? Unless and until you gi.,e 
powers to interfere with the day-to 
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day administration, it will not come. 
It will not be possible when you do 
aot allow this committee to function 
in the manner in which it should. With 
all that, Government is still afraid of 
this committee. Suppose some intelli-
,ent man gets into it. So, a check is 
again put. Hindustan Aircraft 
Limited, Bangalore, Bharat ElectrOnics 
Limited, Mazagon Docks Limited and 
the Garden Reach Workshop Limited 
are not to be touched. 

Shri Kanungo: If he reads the 
motion as it is today, he will find that 
there is nothing to prevent these com-
panies being looked into by the pro-
posed committee. 

Shri U. M. Trivedi: Is there any 
further motion? 

Mr. Deputy-Speaker: They are in-
cluded; they are not excluded. 

Shri U. M. Trivedi: Is Part ill 
dropped out! 

Shri Kanungo: My speech has made 
it elnear that the distinction between 
these things has been left to the good 
lense of the Committee-that is to say, 
without mentioning it they would look 
after the security aspect of it. 

Shri U. M. Trivedi: Do you mean to 
MY that they w iii have a right if they 
want to? 

Shri Kanuugo: Yes. 

Shri U. M. Trivedi: Very good. To 
that extent. Sir. I stand corrected, be-
cause I have only got this resolution 
that has been supplied to us. 

Shri Morarka: But it would require 
an amendment. as the hon. Member 
is pointing out. because the motion as 
it stands might give the meaning as 
given by the hon. Member. 

Shri Balle (Khargone): He has only 
made it clear in his speech. 

Mr. Deputy-Speaker: He will make' 
it clear in his reply. 

Shri U. M. Trivedi: I have also not 
made any false allegation. 

On the floor of the House I would 
like to know where we stand. 

Shri Surendrauath Dwivedy: The' 
motion itself must be amended. It 
should be amended properly to make. 
clear the idea. 

Mr. Deputy-Speaker: Where does it: 
exclude them? 

Shri U. M. Trivedi: Here it is said:: 

"Every Government company 
whose annual report is placed be-
fore the Houses of Parliament 
under sub-section (1) of Section 
619(A) of the Companies Act, 
1956, other than the Public Under-
takings included in Part III here-
of." 

Shri Tyagi: Literally speaking they 
are excluded. 

Shri U. M. Trivedi: The normal. 
meaning I can gather is only this. 

Shri K. C. Sharma: There should be 
a clear provision to include these 
undertakings. If there is no clear 
provision, ipso facto they are exclu-
ded. Even the Minister's speech does: 
not carry any weight in view of the 
provisions in the motion itself. 

Mr. Deputy-Speaker: The hon .. 
Member should try to conclude now. 

Shri U. M. Trivedi: Sir, I w:ll take 
some more time because this is a very 
impor1".lnt motion. 

Mr. Deputy-Sp~aker: He has nlready 
taken 20 minutes. 

Shri U. M. Trivedi: Sir. I crave your 
indulgence for a few more minutes. 

Shri Warior: Will the Minister move' 
an amendment on tIPs point? 
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Shri Kanung9: The only amendm2nt 
am moving is the one I have given 

notice of yesterday. 

Shrl Surenjranath Dwivedy: Are 
you not giving an amendment on this 
point? 

Shri Kanungo: Nu. 

Shri U. M. Trivedi: Then the posi-
tion stands as it is. 

~'!~i Surendranath Dwivedy: Then 
let ... 0 give an amendment. 

Shri U. M. Trivedi: S'r. I would, 
therefore, ask this qm:3tlon. It army 
estimates and defence expenditure can 
alwuys be a subject matter of enquiry 
before the Estimates Com;nittee and 
the Public Accounts Comm:ttee and 
if the powers of the Estimates Com-
mittee and the Public Accounts Com-
mittee are given to a committee of 
the Houses, I see no propriety in mak-
ing this suggestion that this Com-
mittee, which is also a Committee "f 
this House, is to be excluded from 
.exercising the powers of the Es:imates 
CIYmmittee and the Publ:c Accounts 
Committee with reference to these 
particuloar four undertakings. Wha t 
explanation is there available from 
the side of the Government to keep 
these undertakings out of the pur-
view of this Committee? I hope the 
Minister will take care (0 properly 
find satisfactorily explain why these 
have been kept out of the picture. 

There is another thing-th',lt i, the 
constitutional position-which strikes 
me as very strange. This struggle 
between this House and the other 
House for which the Government has 
shown a good deal of solicitude has 
been going on for the last ten years 
since 1953. I do not see any reason 
whatsoever to get over the constitu-
tional provisions and associating the 
members of the RajYa Sabha with 
this Committee. They are big peo-
ple. I have got very great regard for 
them. All of them are very intelli-
lent and all of them are very good. 

But the only question is that here is 
our Constitution which makes this 
distinction thoat it is the Members elec-
ted by the people at large only who 
are the real members of the House of 
Commons of th's country and who are 
ve,ted with the power of exercising 
control over the expenditure by the 
Government Or over money Bills. No 
amendment can be moved by any-
body else. That House has got no 
power whaL,oever to make any sug-
gestion or mOve any 'amendment to 
the estimates. They have no power 
to cut down a paisa or add a paisa to 
the expenditure. What ar" the func-
tions of the Esfmates Committee'! 
The functions of t:le F.stimates Com-
mittee include certainly m-aking re-
commendations of this type. They 
can suggest alternative polic:es in 
order to bring about efficlency and 
economy in the administration. What 
is economy in administration? It 
means suggesting a cut or saying tlmt 
the expenditure should be curtailed. 
Who is go;ng to excrci,e that right? 
In this Committee it will be the Mem-
bers of this House along with the 
Members of the Rajya Sabha. That 
means the Members of the Rajya 
&abha will have a voice in sugges:ing 
a cut in the expenditure of the Gov-
ernment. Is that the constitutional 
position? Is article 109 meant for it? 
Is article 110 meant for it? Are these 
the protection given in article 113? I 
would therefore say, all this solicitude 
apa:-t, all these empty platitudes 
apart, whatever explanation the hon. 
Law Minister hoas given, there is 
absolutely no justification and it w 
constitutionally and in every wayan 
illegal thing that we are doing, that 
in this motion we are saying that 
Members of the R'ajya Sabha be ass 0-
cia:ed with this CommitteI' so that 
this Committee may function proper-
ly. I say, Sir, from the very begin-
ning I haVe felt, and I do reiterClte it 
even now, that if the object of the 
Government is only to 5at;sfy some 
people, to satisfy some Members of 
the House saying that here is a crumb 
thrown to them for show;ng their 
power or satisfying their glamour for 
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power, then it is Q different thing 
altogether, but, if the object of the 
Government is that there should be 
'a check on the expenditure, on the 
way in which money is expended by 
the GoverIl'ment, on the way in wkich 
money is to be utilised from the funds 
raised from the public, then I think 

this motion to that extent is not fair, 
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